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a big concern as has been revealed in the case 
of the former Chief Minister of Orissa and 
also  .   .   . 

AN HON. MEMBER: Not former, but the 
present Chief Minister. 

THE DEPUTY CHAIRMAN: Let him 
answer your first  question. 

 SHRI BHUPESH GUPTA: I only want to 
know whether the points to be settled are such 
that a solution for them would give perfect 
guarantee to the public that the Ministers' 
sons and relatives will not take advantage of 
their respective fathers being in office or their 
relations being in office, in order to build up 
fortunes and make money and get undue 
advantages, permits and so on. I want to know 
whether this will be covered. 

SHRI JAISUKHLAL HATHI: There are 
various points to be settled. One of the points 
to be settled as, Mr. Gupta has just now 
raised, would be whether before a person 
becomes a Minister, if he has business 
interests or if his wife or son has such 
interests, or is already the managing director 
of some concern, or is in sole charge of an 
industry, these persons should give up all 
these interests. And so these are the points 
which are still to be considered. 

 

SHRI JAISUKHLAL, HATHI: As I said, 
Madam, it is a very wide subject and it is 
being considered. These things will have to be 
taken into consideration before this is 
flnalsed. 

SHRI LOKANATH MISRA: May I know, 
Madam, what is the delay due to in settling 
this question? Is it because some of the 
Ministers are also objecting to these being 
included in the Code of Conduct? 

SHRI   JAISUKHLAL   HATHI:   The 
Ministers are not at all objecting. They are 
willing and ready themselves to set up a high 
moral standard. But the question is there are 
various technicalities. As said, there may be a 
grown-up son doing business. The question is 
whether before the man becomes a Minister, 
the son should give up all his business. All 
these cases have to be considered, and con-
sistent with the moral standard and the dignity 
which the Minister has and should have, other 
questions also have to be considered. 

THE DEPUTY CHAIRMAN: Next 
question. 

SHRI BHUPESH GUPTA: I wanted to ask 
the question whether the T.TJC. firm's 
advertisement which covers nearly half a page 
of the Statesman will be covered by this 
moral code. 

(No reply) 

ABOLITION OP THE POST OF VIGILANCF AND 
ANTI-CORRUPTION OFFICER AT D.D.A. 

„0 / SHRI D. L. SEN GUPTA: t \ SHRI 
LOKANATH MISRA: 

Will the Minister of REHABILITATION he 
pleased to state: 

(a) whether it is a fact that the post of 
Vigilance and Anti-corruption Officer at the 
Dandakaranya Development Administration 
has been abolished; if so, since when; and 

(b) what are the reasons for the abolition 
of the post? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF REHABILITATION (DR. 
MONO MOHAN DAS): (a) and (b) A   post   of     
Security-cwm-Vigilance. 
■f-The question was actually asked on the 

floor of the House by Shri D. L. Sen Gupta. 
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Officer in the Dandakaranya Project 
Administration was created in the month of 
July, 1959 at the instance of the Central 
Ministry of Rehabilitation. 

After the Chinese attacks on our 
borders, when the budget of the 
Dandakaranya Development Authority 
was drastically reduced, a Commit 
tee was appointed to make suitable 
recommendations for effecting 
economy in the expenditure of that 
Organisation. This Committee recommended 
the abolition of a number of posts, including 
that of Security- cum-Vigilance Officer. In 
pursuance of these recommendations the post 
of Security-'Cum-Vigilance Officer was 
abolished on 1st July, 1963. However, the 
post was again created next year in the month 
of June, 1964 and the action ratified by the 
Dandakaranya Development Authority in the 
month of August, 1964. 

SHRI D. L. SEN GUPTA: What is the total 
amount of expenditure per year incurred on 
this Dandakiranya Development 
Administration ani what was the expenditure 
on the post of this  Anti-Corruption  Officer? 

DR. MONO MOHAN DAS: Before the 
drastic reduction, due to emergency, the 
original budget estimate for the Dandakaranya 
Project was Rs. 6.72 crores. Now it was cut 
down and the final allotment is Rs. 5.68 
crores. Out of this a sum of Rs. 29 lakhs was 
spent for the new influx of refugees and for 
the Dandakaranya Project itself Rs. 5.39 
crores were spent in that year. So there was a 
net saving of Rs. 1-83 crores. 

SHRI D. L. SEN GUPTA: But, Madam, my 
question is: What was the expenditure on 
account of this Anti-Corruption Officer 
whose post was abolished? What was the 
amount involved in this post which was 
abolished? 

DR. MONO MOHAN DAS: The post was 
in the grade . . . 

THE DEPUTY CHAIRMAN: What was the 
amount involved? That is what he asks. 

DR. MONO MOHAN DAS: The amount 
involved was the salary of the man. 

SHRI D. L. SEN GUPTA: What was that 
amount? 

SHRI BHUPESH GUPTA: What was the 
amount?   Was it Rs. 5 crores? 

DR. MONO MOHAN DAS: Don't shout  
like that, my  dear friend. 

THE DEPUTY CHAIRMAN: Please 
address the Chair. Even if he shouts, you 
should address the Chair. 

SHRI BHUPESH GUPTA: Before my hon. 
friend rises   .... 

THE DEPUTY CHAIRMAN: Mr. Gupta, 
take your seat. 

DR. MONO MOHAN DAS: This post was 
that of an I.P.S. Officer of the senior grade, of 
the District Superintendent of Police grade, 
and so it will be Rs. 700—1 300 grade. 

SHRI BHUPESH GUPTA: Is it not a fact 
that the Special Officer, Mr. Ghosh, who was 
appointed as Anti-Corruption Officer, had 
certain complaints to make to the former 
Chairman of the Dandakaranya Development 
Authority? And would the Home Minister tell 
us whether it is not a fact that the last 
Chairman, Mr. Saibal Gupta—not this one but 
the last one—made certain complaints to Mr. 
Kohli, Director, Central Bureau of 
Investigation and also to the Home Minister 
involving at least twelve officers of the 
Dandakaranya Development Authority? To 
the last question, Madam Deputy Chairman, I 
'would require an exact answer. 

DR. MONO MOHAN DAS: I am grateful 
to the hon. Member for the interest he has 
shown and . . . 

THE DEPUTY CHAIRMAN: He wants an 
answer. 

 



4119    Short Notice Question    [RAJYASABHA] and Answer 4120 
DR. MONO MOHAN DAS: And I 

would request him to take a little more 
trouble and give notice of that question 
and I shall be glad to answer that 
question. 

SHRI D. L. SEN GUPTA: My question, 
Madam, is whether it is a fact that when 
this post was abolished, the Anti-
Corruption Officer had before him some 
important files to go into, on corruption 
in the Dandakaranya Development 
Authority? 

DR. MONO MOHAN RAS: I could 
not follow the question, Madam. 

THE DEPUTY CHAIRMAN: The 
question Hour is over. 

12 NOON 
RE    TRANSFER    OF A    

STARRED QUESTION TO THE    
LIST OF UN-STARRED 

QUESTIONS 
SHRI I. K. GUJRAL (Delhi): Madam, 

with your permission    I rise to draw your 
attention to a point.    You will kindly 
recall that I had given notice of a question 
which had been admitted as Question No. 
570 and when its turn came you were 
gracious  enough     to say that it had been 
transferred to the 1st of October.    I 
understand that it was transferred to the 
1st of October but as an Unstarred 
Question. I might submit, Madam, that 
under rule 51 of the Rules   of   Procedure,   
a question which has not been disallowed 
shall be | entered in the list of  questions     
for the day for oral or written answers. 
According     to     this     list,     Madam, 
obviously the Chairman had no objection  
to my  question     and so it was admitted 
as Question No. 570 for oral answer.   
Now, when the turn came, I was told what 
I had stated. Rule 53 dealing with     
transfer  of    questions clearly says  that  a  
Member may by notice  given at  any  
time before the meeting get his  question 
transferred. Only a Member can, I want to 
submit   { to your consideration, Madam, 
ask for the  transfer     of  a  Starred  
Question into an Unstarred Question. My 
point is whether it is within the rules and 

within the competence of the office to do 
this. The information was never 
addressed to me. I am told that a circular 
was issued. I would like your ruling on 
this point. 

SHRI BHUPESH GUPTA (West 
Bengal):   Madam,   .   .   . 

THE DEPUTY CHAIRMAN: The 
question sent by you was originally 
referred to the Ministry of Home Affairs 
but it had to be dealt with by the Ministry 
of Industry and Supply. Therefore, it was 
transferred to that Ministry. You have not 
gone through all the papers that you 
received every day. There was intimation 
that your question had been transferred to 
the 1st of October—here it is—to be 
answered by the Ministry of Industry and 
Supply. I do not think there is any 
contravention of any rule. 

SHRI I. K. GUJRAL: Madam, I have 
the papers with me here. 

THE DEPUTY CHAIRMAN: I do not 
want to go into this. I have given given 
my ruling and so, I go on to the next item 
on the agenda, Short Notice Question. 

SHRI I. K. GUJRAL: Is it the intention 
of the rules that office can transfer a 
question? 

SHORT NOTICE QUESTION AND 
ANSWER 
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t[MAPs   OF   NEFA   AND   LADAKH   
IOUND IN PARCEL OF APPLES 

/ SHRI G. K. KAPOOR: X 6-  ^ 
SHRI V. M. CHORDIA: 
Will the Minister of DEFENCI: be pleased to 

state: 

(a) whether it is a fact tha; two maps of 
NEFA and Ladakh showing the newly built 
roads, bridges and posts there were found on 
opening a parcel of apples at Pipariya 
Railway Station on the Central Railway 

(b) if so, whether it is a fact that the said 
parcel was sent from Rani-khet by a soldier to 
another soldier; and 

(c) what action has been taken by 
Government in this matter?] 

+ [THE MINISTER OF DEFENCE (SHRI Y. 
B. CHAVAN): (a) No, Madam. The papers 
found in the parcel were only rough sketches 
covering the NEFA and Ladakh areas. They 
do not depict any newly-built roads bridges or 
military posts. 

(b) Yes, Madam. 

(c) These sketches have been examined 
in Army Headquarters at the hiehest level.1 
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SHRI Y. B. CHAVAN: Madam, it is 

really speaking a Havildar who sent these 
parcels making use of these tracings. He 
is a Havildar working in the Educational 
Corps and it is presumed that he must 
have traced these tracings for the purpose 
of education of the Jawans and 
unfortunately he seems to have made use 
of these. It certainly looks like a case of 
negligence. We will certainly interrogate 
him but he is on leave and so he could 
not be interrogated. 

SHRI A. D. MANI: I should like to ask 
the Defence Minister what precautions 
are taken by his Ministry to safeguard 
essential documents like these, like maps. 
Are they allowed to lie about in a room 
so that they can be used by any Havildar 
in packing up a parcel or is there some 
officer who is in charge of the custody of 
the documents? 

SHRI Y. B. CHAVAN: Certainly there 
are rules about these but these are not 
documents. Possibly these tracings must 
have been made by the 

t[ ] Hindi   transliteration. 

Havildar himself for the education of the 
persons in his Unit and unfortunately he 
made use of them. 

WRITTEN     ANSWERS  
TO QUESTIONS 

EVICTION  OF  PAKISTANI   INFILTRATORS 

•564. SHRI A. B. VAJPAYEE: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the 
eviction of Pakistani infiltrators from 
Assam, Tripura an^ West Bengal has 
slowed down after the Nanda-Habib-
ullah meeting held after the communal 
disturbances in East Pakistan; and 

(b) if so, the total number of in-
filtrators evicted since the first meeting 
of Home Ministers of India and 
Pakistan? 

THE MINISTER OF HOME AFFAIRS 
(SHRI GULZARILAL NANDA): (a) and (b) 
The meeting of the Home Ministers of 
India and Pakistan held ;n April, 1964 has 
not in any way affected the process of 
eviction from India  of Pakistani  
infiltrators. 

 


